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BEFORE _THE CENTRAL AUMINISTRATIVE TRIBUNAL

- BOMBAY BENCH

.

0.4.915/95,

Khandubhai Cajibhai Patel eee Applicant
vV/s.

Union of India and 3 Others' eee_ Respondents,

CORAM: Hon'ble Shri B;S.Hegde, Member (J).
Hon'ble shri M.R.Kolhatkar, Member(a).

APPEARANCE :

shri I.J.Naik, Counsel
for Applicant

shri M.l.Sethna, Counsel
ggg Respondents,

ORAL JUDGEMENT s ' DATED : 4/9/95,

X Per shri B.S.Hegde, Member (J) JX

The ¢harge in this case is regarding sﬁspension
order agaihst which the aprlicant has not filed an

appeal as rer the fuies;

In the circumstances, applicdnt is directed to

file an apreal against the suspension order in 3 weeks,

OA stands digposed of.
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